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BEFORE THE  HON'BLE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL BENCH AT BHOPAL 

O.A. No. 159/2024 
 

IN THE MATTER OF: 
 

PARASHRAM  RAVTMINA      …APPLICANT 

 

Versus 

 

STATE OF MP  & ORS                                                       ….RESPONDENTS 

 

BRIEF REPLY BY MP PCB REGARDING SUBMISSION OF JOINT 

COMMITTEE REPORT 

The MP PCB most humbly submits before the Hon'ble NGT that:  

 

1. In compliance to Hon’ble NGT in Original Application No. 159/2024 

“Parashram Ravtmina Vs State of M.P. & Others” order dated 15/07/2024 

wherein it was directed that the joint committee shall visit the site and 

submit factual and action taken report on the following issues raised : 

i. Allocation and transfer of land by the State Authorities in favor of 

Department of Industry, Policy and Investment Promotion, Madhya 

Pradesh for establishment of new industrial area. 

ii. Mutation and transfer of the land by Tehsil - Jawad, District Neemuch 

in favor of Industry, Policy and Investment Promotion, Madhya 

Pradesh. 

iii. Renumbering of plots by the Revenue Department. 

iv.  Cancellation of the allotment of the land and the order dated 

26.12.2023 passed by District Collector, Neemuch, Madhya Pradesh 

in Case No. 0235/A-20(3)/2023-2024.  
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2. In compliance to the above order the following nominations were made by 

respective members of the joint committee :  

Sr.  Joint Committee 

Member 

Representative 

nominated  

Nomination 

date  

1.  Principal Chief 

Conservator of Forest 

Shri  S.K. Atode, 

Divisional Forest 

Officer, Divison 

Neemuch 

21.08.2024 

2.  Principal Secretary, 

Revenue Department, 

Govt. of M.P 

Shri Laxmi Gamad, 

Additional District 

Magistrate, Neemuch 

16.08.2024 

3.  Madhya Pradesh 

Pollution Control 

Board 

Shri H.K. Regional 

Officer, MP PCB 

Regional Office Ujjain 

25.07.2024 

 

 

3. That the nominations of the representative from the Principal Chief 

Conservator of Forest and  Principal Secretary, Revenue Department were 

received on which had resulted in delay over the submission of the joint 

committee report. That the orders of the nominations of the representative 

are collectively filed herewith as Annexure-A.  

  

4. The committee members had inspected the site at M/s Sunlite Alkaloids Pvt. 

Ltd. Neemuch, Khasra no. 625/1, 626,632/2/2, Village Janakpur, Tehsil 

Jawad, Distt. Neemuch- 458220 (M.P) on 28.08.2024.  

 

5.  During the inspection, the officials of the Revenue Department and Forest 

Department had different opinion regarding the nature of land. Since the 
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opinions of officials of Revenue Department, Neemuch and Forest 

Department, Neemuch were different regarding issues raised in petition, 

Therefore the consolidated Joint Committee Report could not be prepared.  

However, separate reports have been submitted by the Revenue Department 

and Forest Department. 

 

6. That since, the M.P. Pollution Control Board is the nodal agency in the 

present case therefore the individual reports submitted by the concerned 

departments are being filed before that Hon’ble Tribunal through this reply. 

 

7. That the reply of the Additional District Magistrate, District  Neemuch 

(Revenue Department)  through letter no. 100/ADC/2024 dated 03.09.2024 

to the issues raised in the original application is attached as Annexure-B.  

 

8.  That the report/reply submitted by Divisional Forest Officer, Division 

Neemuch through letter no. 5327 dated 02.09.2024 to the issues raised in the 

original application is attached Annexure - C.  

 

9. That the photographs of the inspection of site dated 28.08.2024 by the Joint 

Committee are attached as Annexure-D.  

 

10.  That it is pertinent to mention that the land in question has been allotted to 

to M/s Sunlite Alkaloids Pvt. Ltd. through a Allotment Order dated 

18.01.2024 passed by Madhya Pradesh Industrial Development Corporation 

Limited, Regional Office Indore. The land has been given on lease for 99 

years for the purpose of setting up of a Phytochemical/Alkloids Exctraction 

Unit (Active Pharmaceutical Ingredient). The copy of the allotment order 

and the lease deed is attached as Annexure-E.  
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11.  That the google map of the site is attached as Annexure-F.  

 

12.  That the MP PCB most humbly submits that since the issues raised in the 

OA is related to the Revenue and Forest Departments, Therefore in the 

interest of equity and justice it would be appropriate to appoint any of these 

Departments as nodal agency for the further proceedings, since MP PCB has 

no jurisdiction in the land related issues.  

 

13.  That the Hon'ble Tribunal may take this reply on record.   An affidavit in 

support of the above reply is filed herewith.  

 

 

 

Date:  03.09.2024                                                                     Submitted by MPPCB:- 

 

                                                                                          through Counsel 

Place: Bhopal                                                              

                    

    

Adv. Parul Bhadoria 

Ph. No.: (+91)-8085977111; 

Email: parul.bhadoria04@gmail.com 
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MADIIYA BHARAT PUBLIC SERVICE 
COMAM1SsION, JAL. VIHAR, GWALIOR 

Corrigendum 
-11 b 1lilul lur general iníormation that recruit 

cnt to 15 p»A of Agriculture Teachers frn 1he Eluca 
1-91 !earlment advert1sed in Commissiom', Advertise 

ur t No (itcn N 10) which appeared un 17th Febtn 
1955 is kreby cancelled 

qat , 

a. qa. HR, zû. 
FOREST AND TRIBAL WELFARE DEPARTMENT 

GWALIOR 

Noification 

pening the engquirv and record in accordance with c. 
provisions of sub-section 3 nl the sJkt section. 

faxfra So 110):;XF;20354). Gwalior, dated the Ist March, 1955 
In ecce ol the powers conferred by Section 29 of 

"be adya Bharat lForest Act, Samvat 2007, the Government 
" pirased bdeby to declare such lands in the ex-Jagirdari and 

i-Lmindar1 areas ol iadhya Bharat. resuned uodet the 
Madhya Bhut Abolition of Jagirs Act, Samvat 2009 and 
the a2dhña Bnarat Zamindari Abolition Act, Samvat 
JIR, reSpectively. as have becn recorded as forests in 

the last SErtlement in the area concerned and as are not 
Icluded in the reserve forests. to be protected lorests; gaEIZ Bt stz f7 a¢ r gHrIZ Gi 
;0::ded :at an eistin: Tight f indivdnals o com 

Inunles tn 5!zh ands shal! n: b: ardel or 1h;tcu 

ZA # fhai 4 
qß gÊ iqTK I TÍI2. 4. AETA(IA TT0EI 7� (i79 
gTA AET f r AngfA 

? ! 
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No. S093-6398-X-61,--1n ekcrcise of the powers confcrred by section 4 of Indian Forct Aet,1927-(VI nf 1927, 
§:ate GoremnnI are plcased to declare that it has becn dccided 1o coLstitute the lands specificd in ilhe su.hjrn! 

le s "Rsccd Forests and dircct that the situation and thc linits of the lands to be resered shal| be as 
strihed : ale schedule. 

The Stai (sovcnment arc iurther plearcd to appeint Shri Dongar Singh, Dy. Collector, Torest Sc:'e:nsnt 
for tiàc purpoic tlescribed in se:tion + i(e) of the Indian Forest Aci. 

Deorin 
Acnehia 

3. Pilis 
Aarekhan 

Ragunathpu:a 
Chandeca 
Alor1 

Dehpur 
1" Jarad 

Bhagwanpura. 
Shvampura 
Åmarpurs 
Diken 

19 Jwapura 
Suthoii 

S-inc! 

Kundia 

Chktl. 
imatura 

Ddhs.nghpura 
Sarot 

Ctadol 

Nanc of Blrck 

Dhopal, tlhe 17th Augus1 1964. 

Disric -Mandsaur, Tahsil-Jawad. Range�Racangarh, 

(2) 

Gunjalia 

isur 

SCHEDULE 

Area in acrcs 

(3) 

29396.12 

3234 

2i333 

Dound arie 

14) 

Vorth-Cu ine Srom P. No. I to 1lI and Gunal 
River 1: to 112 and cut line fran1 P. Ns. 
180 and thc part of the albove Rver. 

Eest,-Inter Syatc Rajasthan and M. P. bounda cy 

South.-Kanjarda R. F. and cut linc P. No. 189 tn 263 

West.-Cut line P. No. 263 Lo 272 and R F. Srom 
Kcodia block boundary up to P. No. 1. 

Internal Cut line of patch Khardi Pilla l tn l2 
ncar tlhc Slate boundary of East. 

State Houndary. 
Eatl -State boundary betwcen Rajasthan and | P 

S.vth. - Kajarda R. . nd cut linc pallar Nu : . I2 and lollow nal. up l0 pinlu N. lu3 an ut 

West-Cut Jine illar No. 34 (w 53. 

Intermally demarcated cut line pillar No. l to 17 on 
the Buundary of Southem tide. 

Noth.Inter-stae tbourdary of M. P. ad Rajasthau 
Esu.- East P. No. 35 lo 115 cut line village Shyam pura, Ati, Saroda, Daulaipra, Karanpuia, Aturdi kheda Clhadol lartappura. 

et.-lniotae bnundary of Rjuthan M 
and P No. t o 26 Village Naythonn, Gukheda and Gut. Isa. 

ALTERKHLVAONN 

3) 

line ron P, N. 103 to l0 and Stutc binday. 
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Parwani 
2. Malgarh 
3. Panauli 
4. Daroll 
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Patan 
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Dungariya Rajpura lhawar 
Kishanpura 
Pandukudi 
Mezhpurafodh 
Jashwantp1r 
Handa 

" Jethlia 
Kheda Bliangota 
Atua Bujurz 
4tua kurd 
Anandpura 

Dab1 
Jeahlis 

Bunda 
Khajurin 
Lohsriys 
Dungarpn 
Motípur 

(2) 
Daroli 

Umer (North) 

Atua (North) 

.. Umer (South) .. 553.30 

Atua (5outh) 

(3) 
2034 

Bands 

5088.74 

2488.02 

2106.07 

3216.02 

Mensose for 

No-th,- cu line P. I to 5 and 73 to 92 and Neemuc h 

Singoli road Irom P. No. 61l to P. No. J. 
(4) 

Eat,--ut ine P. No. 71 o 73, 

(7 

Sosth.-Cur line P. 20 to 71 and ir termally demarca ted 

P. No. -7. 

Wet.-Cut line pillor No., S lo 20. 

Noth.--Surveyed line P. No. I to 36. 

B bal,-Surveycd line P. No. 36 to 190 and internally 

dem pillar No. I to 20 of villoge Kulniya. 

South. Surveycd line P. No. 190 to 242 and internally 

demarcated P. No. I-30 of village Indrejikikheda 

ad I o 45 of village Rakudi 130 and two small 

patches alu dernarcated. 

Wen,-Rajasthan and M. . IntersUAIe boundary and 

surveyed line P. No. 10 to I to 91 o 33. 

North. -Surveyed sine I-26. 

Easl,-Survcyed line P. No, 26-33. 

South,-P. No. 33 to 59. 

No. 59 to 1, West,Sur veycd lne 
North,--Surveyod line P. No. 67 to 111. 

Est,-Surveyed line P. No. 111 to 130 to . 

South. -Survcycd linc P. No. 1 to 56 

West.--Surveycd line P. No. 67-57 and Nala up 

to 56 

Worlh. Survcycd ine P. No. 52 o 81 

Fosl, - Rajasthan Interate boundar y 

South. Surveyed line P. No. I--42. 

West.-Surveyed linc P. No. 42 to $2. 

North, Survcyd linc P. No. |-64. 

Bast,-Rajas1han and M. P. Interstate boundary and 
P. No. J-59. 

Hrlef deeoriptlu 

Seuth.-Survcycd linc P, No. 65 to 100 and part of 
Stalc boundary. 

Wut,-Hathipur R, P. boundary and intaoa 
demarcated abadi of Mothipura and Banda. 

oeer vntion 

For preser viug th: foress in Pc jootuiry in dhe bcat innerea c/the alt ant People and lor introduciny eyetena tuc 

nagemnt it ls declded tr costire heon a roerved forcsts. 

Dy order and in the namr of the Governur vf Madhya Iradal1, 
DRAHMA SWARUP, Dy! Secy. 
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To 

Sir, 

Govcrnmcnl of India 
Ministry o( Pnyironn1ent &Forcsi_ 4 C. Divisioi 

The Principal'Scielary áeas, 
Al 'Sätes/¯T:. 

o. -Jn004-FC ru6 

Copylo: 

^ub: Proposals related with converaion of fore[t yilag�s into reivenue vilagos and 
geletion, of Sèçtion-4 area pertaining to várous StátelUT Govemñents. 

Paryavaran Bhawan, CGO Complcx, 
Lodhi Road, Ncw Dclhi - 110 003. 

.Tam-�itictèd to 'bring io your kind 'n×ice ihai Hon'ble Supreme Court vide its 
order'daled 13-11-2000 in Wit Petition (C) No. 337.ot 1995, has banncd dereservation 
ol loresis/national parks/sanctuarics. "The sarne order has been-reitcraled by the AFex 
Courlon 9-2-2004. ln view of the orders of the Cour, the matter was placed bc•ore the 
Forcst Advisory Commitice on 26-7-2004, Taking the fact into sccount that Ministry of 
Environment and Forcsts has already Gled an afidavit'for .vacation of the order, thc 

Committce decided . that -all,such. pioposals, shall. be. closed tenporarily and the 
respectiv� StateUTGovemments would be.'advis�d to'approach the Suprem� Court 
irst, arid.seek the, vacation of the order banning dereservation. A]l such proposale a 

)onversion of forestvillages into revenue villagos, and Ve<uljon of Scciion 4 arca shgl! 
e processed by the Cenlral Governmcnt only aner the concerned SiatcUT Govcrnimçi 

obrains the. permission f Supreme-Cour or aler fnal deolslon in the çaso. 

i. The Principal Chicr Conservatór of Forosta; AI| SArCsUT. 

4. Dir�ctor (FCV�IG (PVAIG(S) 
5. All, relevant files. 

Dalcd: 16-8-2004 

Nodal Officer (Forest Conservation), All Btates/UT :, 

6. Guatd file. 
7. Monitoring. 

2.-0- 2 is 

2. All Regional oflices of Ministry of Envlronmenl & Boras. Thoy nro roquesIcq eemplelc the site inspcction in roapect af puch proposals in th¹ niöantime. 

.(ANURAG BAJPAJ) 
Atk-Anspoo�or Genernl of Porciti 

Yours fuihfully, 
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A. Land Possession Documents / Mining Lease Agreement  Uploaded in XGN on 14/08/2024 16:45:36 from IP No: 223.181.142.83.
B. 163026-Sunlite Alkaloids Private Limited  accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE. 113
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